12805 Message from
' Rajya Sabha

[Shri Mehr Chand Khanna)

No GSR 3803/R-Amdt XXXXI
dateg the 4th April, 1058, making cer-
tain further amendment to the Dis-
placed Persons (Compensation and
Rehabihitation) Rules, 1955 [Placed
wm Labrary. See No LT-1371/59)

Rerort or INpIAN PropucTIVITY TEAM

The Minister of Industry (Shri
Manubhai S8hah): Sir, I beg to lay on
the Table a copy of the Report of
the First Indian Productivity Team
on Productivity 1in Industries of
USA. West Germany and United
Kingdom  [Placed wn Library See
No LT-1372/59]

12 30 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY Sir, I have to report
the following message received from
the Secretary of Rajya Sabha —

“In accordance with the provi-
sions of rule 101 of the Rules of
Procedure and Conduct of Busi-
ness 1 the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 20th Apnl, 1859,
agreed to the following amend-
ments made by the Lok Sabha
at its sitting held on the 13th
March, 1959, in the Chartered
Accountants (Amendment) Bill,
1958

Enacting Formula
1 That at page 1, Iine 1 —

for “Ninth Year” substitute—

“Tenth Year”
Clause 1
2 That at page 1, line 4,—
for “1958" substitute *1959”.
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12.30} hrs.

COMMITTEE ON FRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
FORTY-THIRD REPORT

Sprdar Hukam Singh (Bbatinde):
Sir, 1 beg to present the Forty-third
Repart of the Commitiee on Private-
Members' Bills and Resolutions

1231 hrs.

ESTIMATES COMMITTEE
Frrry-rirsT REPORT

Shr: B G Mehta (Gohilwad) Sir
I beg to present the Fifty-first Report
of Estimates Committee on the action
taken by Government on the recom-
mendations contamned m the Thirty-
first Report of the Estimates Com-
mittee (First Lok Sabha) on the
Ministry of Railways—Finance and
Accounts

1231} hrs

FINANCE BILL, 1959—contd

Mr Speaker The House will now
take ‘up further consideration of the
motion moved by Shr1 Morarn Desalr
on the 20th April 1959, that the Bill’
to give effect to the financial pro-
posals of the Central Government for
the financial year 1059-60 be taken
into consideration Shr: Pahadia may
continue his speech

Some hon Members: How much:
time 18 available?

Mr. Spesker: Shri Pahadia hae
taken three mnutes The time
allotted for general discussion is 11
hours out of which 9 hours 10 minutes
have been availed of Therefore 1
hour 50 minutes now reman The-
time allotted for clause-by-clause con-
sideration and third reading is 4 hours
How long does the hon Minister pro-
pose to take for his reply?

The Minister of PFinance (Shrk
Morarjl Desai): About 40 to 45
minutes
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Mr, Spesaker: We are now at 1230
1 shall call upon the Minister at 1-30
or thereabout.

Shri Pabadia may now continue his
speech. It hon. Members confine their
remarks to ten minutes I can provide
for some more hon. Members.
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Shri Pahadia: Just a minute,

Mr. Speaker: If any hon, Member
persists in continuing with his speech
after 1 ring the bell a second time, 1
will ask the reporters not to take
down what he says. I cannot other-
wise control hon. Members who go on
speaking. The hon. Member wanted
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sivelt wva o @ (EPR-
fara-wpgfas anfaat) © weae ww,
q w9 Y wEre AT § e e d qw
Nt a2 R
g § sty g s fawdl 9 aw
T 0w NER f g,
wiife 3T i o Ark e & g
1+ & v & wPh, o i g
w ¥ fad fgrre @ 1 P W
Wl e g WA
T fe ot st prew it X gk §
wg T® Wi Y ot gk 1 e g faee
s 3 A o o o et WY 8,

APRIL 22, 198

Finance Bl 12814

WYY e ol e

R, fefier o ot ay, o vt ot

U ot oft Y g€ oft 1 orgt e gl

STgarw §, ST agmaceitg & ¢
ot aehied (qamag-dhwsan-

g‘nmﬁmf) ;oY wge Wy Ay
i

sty wiree wk o ;o flt
*T firdne Tt el f, B & g rew
SR fs W ww gl F gt &
forgsty aromi g€ &, g (wfer amm &
A AT aw §
W aifermie € wrd #F s wff W<
Y 4, 3feT ur oF [/ F R
T HY T AT R § A
Tt & &7 w1 v 1 @
thom e W o wofgd e s o
% g #Y awfa v =1 At e @,
? yzady § 7 qF W O ATy faer ¥
w1y w% | ¥ oot & @, gt
T A | fagE W) S
# et § 1| o T W e
N g af frar sra, W 9% 2@ &
R AEY Y TFAT | W q« W ey W
&Y AW W7 GATT FT § W YN I
g T §, wgt > faegw
T & | I g & fed warer Wi Ay
o wifgd, ot svdfraedy W &,
TGUvE  WEH, HRT, ¥ W W
wnfe 3% ufar o warr et A
T wifed | 3% qfar & warer dur
ey wifgd, oyt ¢ & v Wy
O & | o THTT R I W WYy w5 T
Wy F v v §, Wt g e
AT g § 1 Tl o s & wg ar
dar wt & wrar §, e F v &
Wi i ot 2wt & srar § 1 wrowre o
Are ¥ agd @ o et syt
Wy § Wik vy g o s mff gy
& 1 v wrewr dgrey Y ormey g B



13835 Vinance Bill  VAISAKHA 2, 1881 (SAKA)

D E Y & wgd § fis Qur T ot Y
T, i g et {1 o vt e
& fir e firaryr o Tur &, siitor vy
s g d At g, i 4 yu oy
arer 3, warl sowTed gl faforely
gt eet ¥ fad s wc @t )

th'(ihmhm%uﬁrﬁwn
Tq ¥ fait e e Rr g, &Y
gzl WY qiw o ag wifgd | T
wgd ¥ 4 W @ wE wigd
76 o agER R g R g, e
feara wY o 98 & 7 Y o § )
T fram wgd & 5 ov o A
oY T 3Y ¢, S ol grea geeh
AL IR e AR, @
xSy wifgg | ol Fafaedy
el F el &, dgw F A ¥
e ¥y it & @ & gt W gt
ferAt M e WY W A I A
wgr #Y feafr w1 qu oar I AwAT 0
e ag & Fs uforedy & o {e qrow
# 2y §, ot q faegw T ww wwht
3 o gy wed Z% gt w1 wee gar
3 1 WY 3w WY O fa awes o Q)
Y +fr I WY i & v F sy wilgd
it vy areva o wwear T Y A §
# g ey oy aver oy et f A
g et § o & oo ofan § g
i Wit f, e agt & it wgh 4 ik,
agt € wrer 4T ol I wnfr & 7
& wet §, Wik amygy, s ik e
t Wi o anf §, o fe oW,
oY ger oY wwey, Forer Wiy ey Y T
aft wwarr, Sy w¥ Wy ? SACA wr
e o &, Y DY B wiwrd wrond)
Yury W § L we @ awrk & W e,

Finance Bil 19816

W gk 20 o e g QAW §
T g 3 ¥ fawrrn v §, forw
w2 §, Wi ag Feardite ¥ ot ¢,
oY & W fw wd § fis 3w TowTer
T, 9 WO w7 qur f T4 wanr
wira g § whtnf ) onx Fafiet
o ferwr i, oY agt ¥ o wow W
Forar wry & 1 A sy & fe B
wi§ and wi-yv Svy i wmi,
ot Rw ot awfir Tt ) e & o
w1 W T W awn -3feT o
&wa s wifed, for 3 fi ard s
¥ T AT 7 oF R AR A W™
A o g

wo fawr ol v ¥ > &
o # faeY &Y ) o gel A ST X
s s wr AT Frr R R I X
et Y § e ag ya dvw i &,
e ag v o WR TIEH ¥
ofan & whfedi  awen w g
wTARA § | ST T7F agi F0E I,
e sgal W I B @ A@
fisgr o awT 1 Ow wweT A X §,
feeaft s @, e e sy €
wWAtmwr R @y ety ?
weTX Tur wrde Wt A ey,
T w8 v WY ol e e
=3 § wrgel Wy dw A @ 1 e
Ry WK qewm § Hram §, e
£ 1 gt wh Qw T wwrAE & 0
Tg T W, Y, weray, TR, WY,
AT, ST xRy Ever e g
oY St 9 agt ¥ A o @
wgt g, v A fav § ) v R
B R N i v gy A i aint
wgt ek X 1 Famrd F A et e
wrar gy | frs U § AR A
whradt wrd § 1 agt TC OV QNI
WR 82 v, WA-ur v wwrg
wrd, forg & Wt & W fer o W@



8ry Financk Bill

[l s arf ]
o wyt wifeat w gy wlf 1wt &
W T § 1 W aw
& g § s o T @ o, g T
v ff 8, o feew Y soplr %, gt
fard W wrer aff § fawr xo & fin g
o o, gi Fafady & sy faar amw,
forg & oot 2o oy o Wi awflr we

agt & 9 g wiw e ) At v

sed, & W

¥ } oo wr wwg wqrar & foar §,
ofer g & T Tod, wife & &
sver WX ot QEEAT § 1 WIT IUT Ry
Wi dow A7 wRet F wadr R
oY xiw 2 &, wgi 93 fis I ¥ goelY
e Y § Forerly e wire i ae g 0
R sy q¥w & fad 7 @1 B
aiw f fear mar § AR T W Fwen
frxart ok | T A Hrafy g
gragirfirar g
Areardy swr i ¥ § 3 fis we AfR
% TIR-HYH FTATT WYX WA I I
firgeemr & quiy frad g & witfe anly
A wit § waw & N o §,
I & wig Aty T, wgt 9T Oy W
s Ml qrfy st agt sizTo e
fer e T8 e et wff e W
S §, gt 7 fis A &Y o ¥ e
¢t e R R &
tforr am qut 7@ ) e @
§, o F ¢ forr & are ot & frd
i e e af

oo off ool g F ...

ot Qo o W (TOTE)
ot srarm §

shwelt wiheer wrk o : g R o
trfeasad oy & ow wfr ot
wor @ wdr g doh @ ey phg
& dwat @ ot iy &
« Afedwr |

APRIL 12, 190

Finawcé B0 ¢4t

# wiprr gt § s Wy ® weayd
q¢ &wg sy §, Wy W wawr &,
¥ 3w ¥ i v Nl 1 g O
vt ¢ s 3w ot mff iy, dfeny
& Y § s ot &eg ot wilft @
Ay w7 o Y 9 | fd W S
o §, s 9 ar ga i ax,
I w7 S IorerT T Y AT § ) ST
dur Sew warar whar §, o woar o
€ %7 €T quar § Wi ¥ Sy dur
a7 xu & ufaw < g faar e §
et & o f fr S S wc kg
wa it ww wwm ¥ wfte whadr
qrad ¢ fom W g e ae €
ot Tt WA W TR W R
¢ wefed & srdr son o
ST T T ATy O § o g o g
Nt gara o WK wgt ) 0 feww
wt T §, JE A A AT, W
gy vt 1 3 & ford faeorell, ol awr
e s 7 wfig ok
@ T ® qud ww
X @ WX Xy g e o
# earg a1 § W ag davwre o @
g | I 0N T § A T R
it i wigmNImed v §
Fai vy dxv aft Il 1 o & A
st v@ & fay oud frates a@w &
ol § o qw & o ol ek g
e fag s o el @, et
forg ofr gu &0 1  wrgt § F ey
@ ag W o wg w1 swee ff o
feqr wer wifeg

gt e Ereaniee 1 qarw §, v
e vkt e weafve wrd fear §
W wft-aft ot onls g ot & fag
s ot €, ot gy e ot
gty f ol g oY e g w2
o o womdt #gt wg wifieg, & o
e ark o & ot § f e



0T & gy § it o ox W dar
wnid aife ¥ fF qggw < o fe o
el

wgt ow fawfeEl wr, FoY =1 @
R o o frfedl & Al R §
ITwTER L, wigre g
X W weE § v Taw wiw
&, wt &, oy ¥ anfie ¥ w Wk W
| AL TR 1W—Y0 SWAwE T oW
fufudt 3 ;i @ § ik Al sO0
¥ & I fag yu s v
weisg § 1 oY W AR WA §, I
a-avay ¥ 3 fw § wwea
wifygq | it ofcary & T §
ww WY ferardy wrey o § A & T
Tewt vy wt ¥ far omar § ar W
MM 2femraar g e R &
¥ ot wrr sy Wi | I R
wT W Uy R v famy v N
oy # oy o w qrit ) oy W
fr @t ol ¥ g s e S | AR
¥ sl f Fie pr e A e ww €

§ftr e e oY war §, ¥ e
woer 3 4 e o wprr e § e e
oy wr v wivt ot oF W atet
¥ g o ¥ e aivt off e

VAISAKHA 3, 1881 (SAKA)

Finance Bill 12820

qured ¥ forg oft o Y wwar §, w3
wyt aw vt T wew §, weoww v
wnd, S Wk e @l §, e g,
Ty & wend, faer e oy o
LR

ot fao deo W (wregiqe) -
avlm oaw W, ¥ AT W A
fire s o wgE @ ot &, gt
W g o f | O ¥ A
woegl ¥ W W faw wrof
fiwe st wivea & www @ | e
¢ fs farwrd Y xoolt ot guwr § s
I wx Bt avs faer sy av fer st
T Q@ G ¥ N am oAy
IR I TR I w
o *F T o oY { Qv wrvv B
Ao I o o fadly w7 & 2wy
% fog wivard @ wn ¢

& el & o wgw g
3 f wly dvw W ofy wifenh Frfews
i wifye fore & fie awar F womy
Y wr Fer 7w Y 1 & TN T e
s g § e aww wd fe oo
st & g § 29 w1 v §, AR
o & v 7 ofy w s A, W
R 9 A o s ¥ A Wy Sy Nk
o it o Jur sehver ady feom P
fo o & wrer @, fox .y
ofafew &, iy feam =t ), g
swanft ot § a1 N o W
¥ ATH WO ¥ e /| F
ofr ¢ | W e aw e,
wgt o & sy W g, faer s
st {1 v S o arfedt e
¥ @ e ¥ ww ot § fe Wk oY
& wft wwrg ax faflwa aff § 1 feait
sl gt i dm et g
fer ag® ot w7 gy o fis o
wfy @ o q &, % weaew F e
o wrr & ot § ) g R F Wi A

&

L4
w



£a8a1 Finance Bitl APRIL 32, 1089 n-_m‘mu in
[ fire o W3]

oW W WY TR, W e it sty § e gk dw o sl ueve

W BTHT BY wvETe W & ferg ey sordR e agr e vl

fier o9 g W At § fir v & et g At s sr w ¥

I are R a1 Y | vk wfefer ot w3 off §F s T e

® < v o fagray wrawe amt dyw oft § fs PR ¥ & oy e

¥ acs  qreeT savy fearr wigw § TeTC ¥ vy AT Pefr wifyy,
W F W7 ST 97 o e R srwre w7 ey v wifigg dw o

T aTt ayrR {y Iw T Wi AT
B w1 feh & W™ gk WA
OF O & wR o aoar & o o : t

T O Tug F 393 A §, IEr e
wry areiey fisar o 1w e o
o 1 s ot W Wi o fenrfoe
o' wre ¥ w1 faw o T ) IaR
Mg e wir aoeY s
i Wk IJeWr ¥ g ®
g qwl § dafr @, ww
ay g ferg s o Y  fe
wimafi st ah g P W e &
ey sift wvew X wgr w7 fs oy O
&w et o i afer 2w & wrfaa
o fir st § fe frlt aonlt Wik
war a1 & OF I g
wrgaT § | 30 ¥ wRT Qi F o g oy
v &xr war ot ot Afwdd W @
wHeq § | (0 3@ HY AT PT Ay
Y d & & ary W W
ufws Fran § wiife qgeft fafeh
witg €t e ¥ ¥ O e T
ot @ w7 & 1 I o frv wmR
¥y o w0 F @ oy o e S
gt sty wft e, Fodr R T wrewd
g2 fomr ff oEw @ @ Wl qu
sy § fe 4 side goe o gl
i ik o fawgw el O
wrw ff g @ o o ¥ wRT Ay
wrer &ar T w3 ui fr ag @ g
§ sire gara ot ik A wedfsr B
& fridew worr wog § f bt o
wrzr ur ¥y § s et sy qiw

v # gw S age f aww Ay
HY ey ¥ ¥y & Frie o o
o w dr featde
¥ Jvw v g ff XOT< ¥ T AR
W g @ W s ¥ fag
Ay Wit g WY Y Oy A R
@ oew ¢ g W@ sl B sOhOQw
ured TRT wT Y  w Ay ¥ A
N g @ R T ey Y T 90y
wrar aw fedly o favir a¢ off ogwr
AT W | OF Wt oF ry el ¥
wdw § ok A hw ook d)
wr & wgfawr 7 ), et @ W
A AT % T S E% 1 qR|WE
forg e v o o € afcamar freifer
w“ﬁ| 1

wAw a5t & R AW § g Aren
wr § fe aafy W Grrowc fear
Tl 9Ty @% o 7 S py oY fear
oy 1 70 waw F aff e § Fe W
waTe AT, Al S e & gee
9T 7 wfews qx 931 gat { fe wolt
A & w0 O afe wt fer
war 1 T Wt ¢ frar war g,
oY T &Y s A 9T AT W anw
fir g ga r e ag oveafr § 1 qoy
W e A o ol wt § ok Al
f wc v o



53823 Finance Bill
13

e fedft @ ® fY M afew
sty ¥ wdw yrely ot & o
aen F g wgr e v wward o< Ay
v ooy v § vy feegm @ Ax oty
&1 & agt o< ay Ay wwwEr g g,
duy s 3% oo for o wdw &
o foar o, fv 3 avr o o afenlt
w7 g W W oftfae wom gl
0 3w W W e W o g
fr g fiedy e Wl wmefaat o
Polt Y wrow W TF AW ¥
wuard & grew F § 1 wwArd 9%
g 2 Y Foefres e 3w & fag weae
& e ag Tt v g s o el o
T® 7 w1 Ay Avx faay I s W
g Y fix 47 a7 wreave T oY T o
f vy ¢ W w7 ey wrw 1 wfec
W &7 8q7 TAX B 7 AW W
W F fowl mwamF gt
WAL g S¥ *Y Foofis ot W Y wg
¥ wor gt § ? wefy it G o
£ fe ot 3w & wormore R &
SR qTET WS @ § 3@ w1 dhr
S gy o Y & R o #F et
w W fem ww ) e &
o § fw o g agt & o wal wat
Rt vt amrds i fw
wfir Tt Fordkr w v ww farg s &
=R w7 6 ster Y § « & T g
§ fw oy wyi aw dre § OF W -
atfww sraq ¥ diyer o) gEd W
29 ¥ farle 7o & wen freffor &
WA Apa N o ? WYE
Fot & frefy yrfr o o 4 1 R
syl it i ¥ 3w F P

s fix ot qw ¥ it WO & -

feddvdyer, Wi & q@d oW @
woury ot ady § i wre i are v Twk
ot ¥ forg e § fw ATy A oy

VAISAKHA 2, 1881 (SAKA)

Finance Bill 12824

wrgar § fs wwardr a¢ fmdy swre W
o ¥t 7 W€ o 1 oy 6 AT
st ¥ weet ¥ A F wpa
et § fin gvae woft o @ yw
*rE Ny g W e A W w §
faaifc aff o faw & qrpwelt
feefre 1 wmgYn T HY wwAT WY Ay
& aw

agt 9T & oF Gy o] T & ane
e W wig § fe ww el
NagE ¥y A faeelt dark o
oY § ) @ S § OF a0 agAg
e § 1 o garR e ofy sraverg
ot wrgd & fon sty i F el deré
W 1 TE W A g faoelt daw #
AT & A O I S s
ot S se A dmamd )
gg #A fadrarens A §, ¥ @
Y IR 1 WA W % F fawelt A
FarT &Y A vk @ e
&Y g Wi A faoreft ¥ X ¥ godr
qT 18 7o ¢ e a1 & O e
gt qfa & el o Wik ¥
dfewpme afivr v g TR #F w9
& I Y 7 W g 3N & R
o7 Tt § | g O Wl g Wy ey
FHEAT WfEe 41, IX JET I & FHA
fAr s AT @ T TF
forgaraz HE @ 7§ T 9w

A wive § 9T FET T
e ¥ fael & forg &Y e wer
fanifcr frar ar 9 teus-KE § W@
wafwarag fe a9 1 WA
& a§ I anw Z IR T Ffw
@ g ¥ T T W W & Il
o6 W TR | TG IXA A T g
AT =T w7 AT W ek Fifa
figqr w1 39 ¥ ¥ wg A A€ o =
sl grawdiwd



23838  Fnance Bl

[ fre wto 93}

fag vox wdw qont #, Wy Wi
WORT ¥ Y §, = 0% o wrauwe
o wWeard & g &
R WY it wef AW @
o ¥ A} Wy | w0
¥y aoee W s woeT, AR
& 7eg AR & AR « FOT To FT AT
fruffer w2 @@l Wik g =i
ot §, o s ow aER ¥ WX X
& gt, 37 & wor T X we @l
et o aw, t @
frdwrore wreATaY ¥ 2w we e oot
gy wrewd s § 1 wnfeT awman
wr § ? wiw W fr oF W qOee
& Q¥ o ¥ OF ATE WWEE W
Srafgy v Wi qed i gur dww
wAT AW 6§ &7 G SveET
off W i @ aw, T e wrroiy
3ot wrey ¥ fade v s oy ot
ey A NI | WY Y ey o e W
. QT & W QAT § 1 Wy | AW
BT W, o vrrgwT A F, faw &
Wi niT @y w e,
W A A |, woere At w4,
W farg WTT WiRE TTHTT T a7 »7
feerg § wT o

gt A gy +f friwes s wigw e
Sz e whvwa # Y fodé goere Y
€, Tuft 2y v o werr & T At
wrk wf, oy Iw A Frfiewy w7 ¥ woely
fak Fewcasgw et @
W™ ywre ot dvw wward 9w,
Iy At g, afew g 7 fafewy
fear fir 00 To 9T AW HIX Yoo o
ax e wfes ¥ sifew, sfvardt q¢
wredten g w7 & w1 3y Py
O ¥ oy 3w, pend oY Twe
T T | oo ¥o T IW Al
o Wit o & feaT TG & too %o

APRIL 23, 198

Finanos M e

Yfirw, WiT Koo Yo ¥ AW (oo To
¢ ware wredtew ofvr war & o st
0 ¥t Q€ o gt Y o i Pewy
Bl g ¥ g dur dvw wer fon
R & wreer frmt o R & e st A
Syl & At ¥ Ut writew gY 0R )
¥ v & gt W f oy e At g
Yo ¥ Tyt wearl wwR W dw § o
¥ gt w1 g v ff s om Farg wre oy
mmihmw«w
% wiza § | wiw wrelt, w1y, AWl
o & o ¥ § o 3w e
Jwe g ? A fwr 7 7y av ol § B
Fofy s ¥ T S for ot & g
Yoy il § 7y &% I O 1 TOY
Ay Fere G wT I v Y Y T o
& wigerr § 6 & waR dor & e o
Yy aaTs; gt Tt el §
i< ay Wi ferar wr fe ag dew Wy
fiear amw Wit ¢ w3y a1 w¥ AT Vo
tftfaram W IPRWEF
®rper ar N Qi T Ko ooy
ok b N AT W T W
Hurfarcews grea & § @ W wgAr
T fs o & fod fmft el e oY
Topry Y WRY CAT 7 R 1 & ok



i I T LT T T (TR TE E T Te M
mm Ll mmmmw 1h, m T Nl
: M il m.mmm,“. m HEL Wmmﬁmwmwmwné
b dm.m T B R

m mMa.m mﬁwum mmM.nmmmmmemmmemmwm Mmmwmmhmm“hdmmmummm
m 88y m.wumm mm.mmmm.wmwmmmma m.m..mm»mmm WW g
mm mmmz m m E ok mm&mmmmwxmmm mmmmmmmmmwmz& 411
i SRR [h
P agg - §E%° £33 3
. mwmwm mmm m.m ume mmmwmm Wmmwmwmwmwmm MMmmMm 2 m
m M me ma M it mm mMmmummM.mww.mmmm,mumm wmmmwmﬂ um m

3 o%dw d.w.al mw 8. h
mmm mwm mwwmmmemmmmmmMmmmwM mmmmmmmm m mmm
mw i ik St



12829 Finance Bill

{Shri Thirumala Rao}

ar the dislocation of the economy of
Ahe whole country, We have to see
that the rural economy is se geared
A1p to industrial proeduction that there
-will be plenty of production and
<onsumption at the village level
and at the smaller towns level as far
z possible. That we are going on the
-mght lines has been discerned by
. well-meaning friends from sll over the
.world and I should like to quote
~one gentleman, who means much to
«us, who has been very helpful and
who is no other than Mr. Eugene
Black, President of the World Bank.
He has commended India’s measures
fto0 increase domestic resources for
development plans. Mr. Black in his
speech to be delivered in the United
Nations Economic Council’'s Spring
«Session in Mexico said:

“...a steadily expanding
.supply of essential public utility
services was a ‘requisite of econo-
mic growth in all under-develop-
ed countries’. *

He has said:

“If there is a strong base in
domestic savings capital from
outside it may provide that neces-
sary margin of success in the
development effort.”

He cited Railways as an exampie. The
Railways is a commercial concern
that has its own capital, its own set-

APRIL 22, 195

Stages we may suffer some losses but
in the long run that is one of the
essential services that has to be made
ag self-paying proposition.

With regard to huge river valley
projects, in which hundreds of crores
have been sunk, we must see that
every drop of water which is genera-
ted in these projects is  properly
utilised and a corresponding wealth is
Produced out of which they pay their
own interest and capital charges.

Sector is proving a successful propo-
Sition. But we are still in the ini-
tial stages. It requires experience.
It requires knowledge. Essentially
the question is not merely a question
Gf money or resources but is a ques-
tion of human capacity and person-
Nel. That has to be trained in a large
Measure. We have seen many of
these public undertakings that are
being run by Government For
ipstance, the locomotive manutactu-
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Then, I come to the question of land
reform and co-operative agricultu-
ral activity,. We have all agreed that
agriculture is the base of all our
structure and our economic growth.
Without its development or without a
proper organisation of agriculture,

trouble. The Agriculture Ministry—
whoever has gone into that, has always
had an unlucky star except probably
Shri Kidwai in the recent decade.

Br. B. Gopala Reddi: He also had;
he met with his death.

Mr. Speaker: No, no. Not in that
way.

An Hon. Member: He was there,

Shri Thiramala Rao: That was very
‘brief. 1 never shared responsibility;

I was a Junior Minister. All the
criticism went to the Senior Minister.

Mr. Bpeaker: Not in his time,

Shrimati Tarkeshwarli Shaha: Share
Tesponsibility, but not the blame.

VAISAKHA 2, 1881 (SAKA)

country. But, it forms 61 per cent of
the culturable area. Of these, 1
crore families have no land at
They are landless people. Of all the
families in the villages, nearly one-
fourth of them have got less than one
acre, per family, not per head. That is,
one-fourth of the families are land-
less and one-fourth of the families own
less than 1 acre per family. Of these
families, 63'5 per cent work on their
land; 12'5 per cent have partly leased
out their lands. Only 2 per cent have
completely leased out their lands and
perhaps have gone to the towns M-
lowing other professions.

Mr. Speaker: How many own below
one acre?

Shri Thirumala Rao: One-fourth of
6'5 crores of families; they are fami-
lies, not mndividuals.

The other 22 per cent of the people
have no interest in any land. This
1s the deplorable condition of our
agriculture today. Ninty per cent of
the families are tilling their own land.
Ten per cent of the families have
joint ownership with others. Six per
cent of the families do joint cultiva-
tion with others. Eight per cent of
the land is in joint management.

1 cannot understand the hue and cry
rased against service ¢o-operatives
and co-operative farming. It is said
that the leaders are depriving the
poor peasant of his heritage handed
down to him for centuries. I am sure
this is not the voice of the poor, but
the voice of the rich and middle
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good friend of mine.

I
to see the lack of responsibility
ibited in a situation that
1 of potential danger and deli-
I shall quote one sentence from

il
B

his l.peech--it is not & long one-——made
in the Sa House—'Mr. Asoka

pru

Mehta, PS.P. leader, said in New
Delhi on Friday that India should not
De satisfiled by merely granting poli-
tical asylum to the Dalai Lama, but
should allow him to carry on his
fight for freedom from here in a
dignified manner.” I credit him
with vast knowledge and vast read-
ing. He is periodically having re-
fresher courses of his knowledge by
visiting foreign countries.

Today, the position of India in the
intermational world is  delicate and
trying. On the one zide you have
countries like Japan, America ete. in
one camp and on the other, you have
countries like Russia and China align-
ed on the other side of the camp.
There sre countries which are divided
into two camps of cold war. Each
osmp is contending for intellectual

forbidding for any powerful nation
4 middle with our independence.
The whole world has appheciated the
g:mﬁduphndh our Prime
Tove, 'ha:dmmhe

exteam to
Dala} Lama from Tejpur to Mussoorie
seks vojumes for the sympathy sad

support that India bas given to
DPelal Lama in his dificult situation

as Ris base of operations. The leader
of the P.S. Party has been telling us
that we are passing through a crisis
of faith. I agree that it is a crisis
of faith which my friends are passing
through, today aligning themselves
with the Communists in Orissa and
the Congress in Kerala to reap some
opportunist advantage.

Shri Rajendra Singh (Chapra): I
am sorry to interrupt the hon. Mem-
ber. Why does he forget that the
Congress party is having political alli-
ances with Akalis, Jharkand, Muslim
League and Ganathantra Parishad?

Mr. Speaker: Order, order. The
hon. Member is entitled to say what
he wants to say.

Shri Thirumala Rao: I would
request my hon. friends not to get
excited. I was referring to the crigis
of faith which has been so often
preached recently by their leader,

Shx1 Rajendra Singh: The crisis of
faith is right inside the heart of his
own leader.

Shri Thirumala Rao: You do not
lose your patience. I hope my hon.
friends here will not lose their pati-
ence and get angry with me. We can
talk about i1t in the lobby if he likes.
But I wish to say this much that it
is not fair for any political party to
fish in troubles wuters, whether they
are socialists or communists.

Imﬁ&r.&eﬁmm_ ,
on the whole, carries the goodwill of
the House and the country in his
q'duo\utuk.
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Mr. Bpeaker: I would like to make
an announcement. 1 would like to
know the wishes of the Hpuse in this
matter. Originally five hours had been
allotted for clauses and Third Read-
ing. I find that u large number of
hon. Members still want to speak.
Four hours have been set apart for
the clause-by-clause consideration.
There is time allotted for the third
reading also. I do not know what
need is there to have a lot of time for
the third reading. So far as ¢lause-
by~-clmuse consideration iz concerned, 1
find that a number of amendments
have been tabled . Most of the amend-
ments are out of order because hon.
Members want to vary the taxation
proposals without the President’s sanc-
tion. Therefore, those amendments
are out of order. The hon. Deputy-
Speaker originally allotted five hours.
He took sway some time from the
clause-by-clause consideration, At the
desire of the House, he transferred
one hour from the time allotted for
clause-by-clause consideration to the
General Discussion. May I allot one
more hour for the general discussion?

Shri Raghunath Singh: Yes. We
will have a chance to speak.

Mr. Speaker: I will allow any hon.
Member who has not spoken at the
time of the general discussion to speak
whatever he likes when we discuss
the clauses.

' Shri M. B. Masani: Before you pass
final order, may I say something? The
Finance Bill is an important BilL The
clause-by-clause discussion, in the
view of some of us, has an importance.
We should not treat that lightly.

Mr. Speaker: I will allow oppor-
tunity for the hon. Member to speak.

Shri M. R. Masani: Five hours were
allotted for clause-by-clause conside-
ration. It was reduced to four hours.
I suggest that no further reduction
should be made.

M. Speaker: If there is no amena-
ment to clauses, why should any hon.
Member go no suggesting that we

APRIL 23, 1089
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must allow some time? There are no
amendments. Most of the amend-
ments are out of order. So far as the
Government amendments are concern~
€d, they are in pursuance of various
representations which have been made
and which certainly would be wel-
come to the House. Under those
circumstances I do not think it is
hecessary. It was e that the
Finance Bill will be completed todsy
by 8 o'clock. We took away half an
hour for adjournment motion and for
the short notice question. We started
at 12.30. If we started at 12 o'clock
we could have finished the clause-by-
clauge consideration and the entire
third reading also by 68 o'clock. Now
we have to sit for half an hour more.
This evening we have got halt un
hour discussion on the question tabled
by Shri Tangamani. I am going to
allow that, but not today. Originally
we agreed to sit till 8 o’clock until
the Finance Bill is disposed of. On
Friday, we will be sitting only up to
8 o'clock and we can take up half an
hour discussion then. Tomorrow we
have got two hours discussion. Origi-
nally I agreed that every week we
will have a two hours discussion and
half an hour discussion also. Without
prejudice to either, we shall sit till
8.30 today and dispose of the Finance
Bill. Now, one hour more will be
taken up for general discussion.

Now, Shri Brajeshwar Prasad.

Peking-Moscow axis. The meaning
of Delhi-Peking-Moscow axis is that
Rusgia and China should publicly de-
clare that in the event of a war bet-
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Shri Brajeshwar Prasad: I am loyal
to both India and Pakistan. The fact
of political division cannot make any
difference to my concept of a United
India,

Russia will give this guarantee if
we support Russian foreign policy vis
a vis Burope and the New World.
China also will give this guarantee
it we withdraw recognition from
those states which do not recognisc
her and if we remain outside the
U.N.O, till gshe is admitted into it
Itis in the interest of Europe also that
we should support Russian foreign
policy vie ¢ vis Europe and the New
World. If President Eisenhower’s threat
of nuclear destruction of Berlin is im-
plemented, Europe, Russia, America
and a large part of Asia will be oblite-
rated. The first thing that the US.A.
will do if such a war breaks out will
be to destroy England, France and
West Germany so that Western Europe
does not pass into Russian hands.

The refusal of US.A. to recognise
China or to admit her into the United
Nations Organisation has in no way
weakened China. It has, on the other
hand, enabled her to work with im-
punity. China has become the largest,
the greatest and the strongest power
in the Afro-Asian landmass,

India will not be weakened if she
stays out of the U.N.O. and withdraws
recognition from those States which
do not recognise China. If India and
China come together, Chinese depend-
ence upon Russia will be weakened,
and the threat of a Russo-American
settlement based on the division of the
Afro-Asian landmass into two spheres
of influence will be averted for ever.

America is bound to remain neutral
in the event of a war between India
and Pakistan, for, the basis of a politi-
cal settlement between Russia and
America is the division of the Afro-
Asian landmass into two spheres of

VAISAKHA 2, 1881 (SAKA)
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influence. Russia will have Africa
and the Middle East, and America will
have its hegemony over South Asia,
South-East Asia and the Fur East. And
Russia cannot remain neutral in the
event of a war between India and
Pakistan, for the destiny of the heart-
land and the rimlands is intertwined.

Any American military adventure in
the Indo-Pak continent will lead to
the outbreak of a nuclear war on a
global scale.

To the question of an average
American why Russia is throwing
nuclear weapons over America, the
reply that America has intervened in
Kashmir to defend democracy will be
highly unconvincing and such a reply
will be preposterous too.

No American Government can re-
main in power even for a few hours,
if it provokes a nuclear war with
Russia on the question of Kashmir.

1348 krs.
[MR. DePUTY-SPEAKER n the Chair.]

Limited wars are possible only in
the Afro-Asian landmass. A global
war is out of question. America can-
not wage war against Russia either in
Europe or in the Middle East. It can
wage war against China only if Russia
remains neutral.

India as much as China will stand
to suffer if any war breaks out bet-
ween China and America. Such a war
cannot break out if India and China
are integrated into one political unit
on the basis of democracy. If a politi-
cal settlement between China and
Russia is arrived at, they also can
wage limited wars in the Afro-Asian
landmass.

A war between India and Pukistan
may or may not be the result of a
political settlement between either
Russia and America or between Russia
and China.

In the realm of practical politics, the
alternatives to the Delhi-Peking-
Moscow Axis are the establishment of
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fShri Brajeshwar Prasad]
elther the Moscow-Washington Axis or
the Moscow-Peking Axis. And both
these alternatives constitute a threaf
to the black and the coloured races
of the Afro-Asian landmass.

The net result of any conflict bet-
ween India and China will be the
westablishment of either the Peking-
Moscow Axis or the Washington-
Moscow Axis. We have not come here
to practise ashramite virtues; we are
not bare hones; we are not going to
Jeopardise our territorial integrity in
Xashmir for the sake of Tibet.

From a theoretical point of view, the
alternatives to the establishment of
the Delhi-Peking-Moscow Axis are the
establishment of either the Delhi-
Moscow-Washington Axis or the
Dehi-Peking-Wuashington Axis. Both
these alternatives are mere figments
-of imagination.

The interests of India and China on
the one side and of America on the
other clash in the Far East, South-
East Asia and South Asia, And within
the framework of the Delhi-Moscow-
Washington Axis, the role of India
would be that of a hewer of wood and
drawer of water, for, the coming
together of Russia and America con-
notes the establishment of Russian
hegemony ovep Africa and West Asia,
and of American hegemony over the
jl':r East, South-East Asia and South

ia.

The threat of hegemony can be
averted by the establishment of the
Delhi-Peking-Moscow Axis and by no
-other means.

If a war bresks out between India
Pakistan, the resuit is bound to
the establishment of either the
j-Peking-NMoscow Axis or the

Earachi-Peking-Mogcow Axis.

If the Delhi-Peking-Moscow Axis is
formed now, the rimiand will be inte-
seatnd with the hweertland on a demo-

daatic besis. The territorial integrity
of India in Kashmir will be maintained

APRIL 22, 1088
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intact; the power position of India will
increase by leaps and bounds aud the
territorial integrity. of Pakistan dlso
will be mainfained intact.

But if the Delhi-Peking-Moscow
Axis is formed after the outbreak of
war between India and Pakistan, the
rimlands will be integrated with the
heartland on a totalitarian basis; the
territorial integrity of India in
Kashmir will be maintained intact; the
power position of lodia will be
weakened; the State of Pakhthoonis-
tan will be established; and America
will be driven out of the old world

But if . the Karachi-Peking-Moscow
Axis is formed either before or after
the outbreak of a war between Indin
and Pakistan, the rimlands will be
integrated with the heartland on a
totalitarian basis; Kashmir will be
integrated with Pakistan; the power
position of India will be weakened;
America will be driven nut of the old
world, and Pakistan will become a
satellite State of the Soviet Union.

A war between India and Pakistan is
inevitable because there is no basis
for an amicable settlement of the
Kashmir question. We cannot jeopar-
dise our territorial integrity in Kash-
mir. And Pakistan is bent upon grab-
bing Kashmir by fair means or foul.

A war between India and Pakistan
is inevitable also because it is only
through the mechanism of a series of
limited wars throughout the Afro-
Asign landmass that the status quo
can be changed on the basis of either
hegemony or a world State. The %
quo in the Middle East in general
in Kashmir in particylar caphot he
maintained for 1 for, it has ouf-
lived its utility. it thé stdlus gwo
cannot be changed eithér by a nucledr
war on a global basis or by the
maethod of consent. The status Qquo In
Kaghmir cannot be W by, the

infiitration,

A war between India snit Fakistea
is inevitable also because the aim of
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American foreign policy 18 to weaken
India, Ching and Russia, to separate
them from one another and to make
Asians fight amongst themselves The
Baghdad Pact, the SEATO and the
Ankarh Pact are desmgned to weaken
Indie, Ching and Russia

It 18 with the object of weskening
India that the Kashmur question has
been kept alive by the Western
Pewers in general and by the
U8A in particular It was with the
object of weakening India that
Pukistan was created. It 1s with
the object of separating India from
both China and Russia that the bug-
bear of commumsm 1 bemng dangl-
ed before our eyes It i1s with the
object of separating India from China
that the bugbear of the communes 1s
being dangled before our eyes. It is
with the object of separating Russia
from both China and India that the
threat of the yellow perial has been
discovered by the Western Powers in
general and by the USA in particular
Mr Dulles once said that Chinese
communism constituted a preater
threat to freedom than Russian com-
munism

A war between the Arabs, the
Turks, the Iramuans, the Afghans the
Pakistarus, the Indians and the
Chinese will facilitate the establish-
ment of white hegemony over the
Afro-Asian landmass

ot A v (wgw) v fEATE
WY A gear & Jg O

oft vanre fag (oY) fears
gk

IATCIW WP WAL A qh-
o7 ¥ adrer & A 1w gy fag
# qfemw w3 § fad dgre g A
AR v Sy 7

S8hri Damappa (Bangalore). Let me
come to certain realistic and mundane
things from the flights of imagination
which the previous speaker took
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VAISAKHA 2, 1881 (SAKA)

Finance Bill 17844

Shri Brajeshwar Prasad: It 13 due to
lack of understanding that you con-
sider it to be a mere flight of 1magin-
ation

Mr Deputy-Speaker: Order, order
That speech 15 concluded now 1
thought

Shri Dasappa: in traversing
virtually from China to Peru

Shri Brajeshwar Prasad: You will
never understand it

Shri Dasappa. I must congratulate
the hon. Finance Minister for the
very reasoned statement he has made
about hus Budget proposals. The
House will remember how warmly the
public received his proposals

People were rather atraid that there
would be some very savage proposals
of taxation, but when they saw the
measures, it had a very reassuring
effect on the country as a whole. That
1s by no means a mean achievement

I would have liked to confine myselt "
10 the proposals before us put for the
fact that there is one matter referred
to by the hon Member from East
Khandesh to which if I did not refer
it would be mexcusable

In the course of his speech, re-
ferred to an agitation on the border
between Bombay and Mysore, and he
smid 120 villages there had gone on
a no-tax campaign, as if Mysore was
some foreign or ahen country and they
were not the kith and kin of the people
lhiving on the bordert Am I to think
that because Maharashtra has got
the whole of Gujerat m 1its hold
today, they should start on a
kind of satyagraha, avil disobe
dience, a no-tax campaign” [ think
if that had been dome, there would
bhave been some more justification
than taking hold of a few willages
somewhere on the Belgaum border

1 am afrmid he has not appreciated
the position of Mysore There may be
some other hon Members also who
do not appreciate the position of
Mysore We have never held that ve
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{Shri Dasappa)
are & mere linguistic State. We have
got the whole of Kolar District where
nearly 60 per cent. are Amihras,
Telugu-speaking people.

Shri Thirumala Rao:
Bellary.

Shri Dasappa: In Bellary it is not
so much as in Kolar. Yet, we do not
say that they are people who are
foreign to us, and we do not see our
Andhra friends laying claim to Kolar
District. In fact, if I were to trace
the history of the Diwans of Mysore

Finance Bill

So also

people
was one Bengalee, Sir Albion Banerjee,
Sir M. Visveswarayya and Nyapati
Madhava Rao were Telugu people.
Ramaswamy Mudaliar was both a
Tamilian and a Telugu. The first
elected Chief Minister of Mysore was
my friend Shri K. C. Reddy who is a
pucca Andhra, a Telugu person who
comes from Kolar.

We want to bring about fine
emotional Integration in our country,
and today here we see responsible
persons, very important persons, for
whose opinions 1 have the highest
regard, making so much of a small
thing like this. If there are differ-
ences, we will be able to decide these
things, these small things, through
negotiation. I am sure we have not
abdicated our sense of justice and
judgment in this matter.

Shri Khadiikar (Ahmednagar): Will
you accept the arbitration of the hon.

Deputy Speaker?

Shri Dasappa: I am not yielding to
Shri Khadilkar These dramatic
things are more meant for the gallary
and the public outside and I am not
going to yield to him.

Mr. Deputy-Speaker: Order, order.
lie has said he is not yielding, he is
entitled to go on. No hon. Member
zhould interrupt another hon. Member.

not the way in which we should seek
reljet,

This satyagraha, no-tax campagin
any civil disohedience were all right
to win our freedom, but not to fight
between ourselves and give rise to a
ot of bad blood between ourselves.
Therefore, I make & very humble
aPheal to our friends not to dwell on

I would like now to come to certain
Proposals here. I would say one
Word about khandsari. I am on the
Sugar Wage Board. We are taking
evidence and giving consideration to
the issues. That khandsari derived
a tremendous impetus because of the
doubling of the sugar duty in 1957
Wwas brought home to us very emphati-
cally, The only question I would put
to those people who are still wuot
satisfled with the reasonable stand
of the hon. Finante Minister is: how
did these khandsari units thrive
hefore the sugar duty was doubled
in 19577 What has the hon. Minister
done? He has not tried to take away
that duty which was levied afresh in
1957, but only a fraction of it. Of
Course, any taxation proposal meets
with some opposition. There are so
many big capitalists and others who
are finding fault with some of the
moderate proposals of the hon Finance
Minister, but I say there is no justi-
fication for saying that the whole of
the economy will suffer because of
this small levy.

Next 1 would like to deal with art
silk, and then I would say a word or
two about cement.

Mr. Deputy-Speaker: Al to be
condensed within ten minutes.

Shri Dassppa: In another ten
minutes, certainly.
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Mr. Deputy-Speaker: Ten minutes
mn ail.

Shri Dasappa: How much more time
do I have?

Mr. ty-Speaker: Five more
minutes.

Shri Dagappa: I will try to do the
rather difficult job.

With regard to art silk, there has
been a double duty. Firstly there
1s an enhancement of duty on yarn
and staple filbre, both imported and
indigenous. Secondly, the exemption
limit has been reduced from nine to
four looms, and now 1t 1s said on'y
one for among the four looms will
be permitted. Then, the duty has been
raised from about Rs 54 for a shift
per Joom per month to about Rs, 77
and pro rata for the second and third
shifts It comes to Rs 105 for three
hifts

What 1s the margin of profit that
for mstance, a nine-loom man will
have?” 1 have got the calculations,
but I do not want to weary the
House with them [ will send them
io the hon Minister later on. The
profit on nine looms will amount to
round about Rs 300 a month If this
duty 1s lex ed. 1t will be about
Rs 400-odd. The net result of it 1s
that even a nine-loom man, with the
present duty, wall face a serious loss.
I would therefore suggest one or two
thungs

If you want to levy a duty, the
casiest thing 1s—you will not lose the
net advantage of the revenue that you
want to get from your present pro-
posals—to raise the duty on yarn
used for weaving Every one who
uses this yarn, whether he has four
looms or more, will have to bear the
burden in proportion ‘That would
be very easy to levy, and there will
be perfect simplification. So, I would
say restore the exemption Lmit of
nune looms and have this levy, because
the moment you say that only four
looms will be fully exempted, the
people will bresk up into smaller
units Y am making & very reasonable
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proposal. I do not know whether the
hon. Minister is listening to me

14 hrs,
L )

Last time he took up a certain att-
tude and levied certamn extra duties
on cotton power looms Let him at
least apply to this industry the same
principles which he has applied to
cotton power Iooms; that iz to say,
have slabs, one to four, then five to
nine, and then nine to twenty-five,
and so on. Let him give some relief
to the lower slabs, which do not make
much money. I think anyone of thesc
things can be done, Either he should
enhance the duty on yarn to the
extent of receiving the same amount
of revenue as he 15 going to get from
his present proposals; or have an
exemption Iimit up to 9 Otherwise,
have the slab system as in the case
of cotton power looms

I would beg of the hon Munster to
consider these proposals of mine
which are not, in any way, going to
reduce the income that he 1s going to
get

Then, with regard to cement, we
find a rather extraordinary situation
I refer to what 13 happening in
Mysore In Mysore, the Bhadravati
Iron and Steel Works have a cement
plant. The eale price 1s Rs 117'8-
The basic amount allowed to the
factory is Rs. 588!-; for packing
and other things they allow Rs 12i-
and it becomes Rs 70{8/- They take
freight into calculation and give
another Rs. 15|- So, the total comes
to Rs 85{8'- Then, they have got a
duty of Rs 24|- on every ton W
do not know what happens to the
amount of money between Rs 85'8i-
and Rs 93i18- I do not know who
really gets the money The factorv
does not get 1t

Then there 15 another piece of grie-
vous mnjustice The ACC 1s allowed 12
per cent profit while the Bhadravat:
Iron and Steel Works s allowed only
8 per cent. profit. Is it a sin on the
part of the Mysore Government to
have tightened up 1ts belt and bt
up the industry?
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Shri Braj Raj Singh (Firozabad):
It 13 the Jove of the Government
towards private business

Shri Dasappa: While the ACC 1s
allowed 12 per cent, the Mysare con-
cern 1s allowed only 6 per cent This
seems to be terribly uncomsmonable
Therefore, I would beg of the hon
Finance Minister t0 reconsider the
matter

There 18 one other matter of general
importance to which 1 would refer
and conclude The hon Tinance
Minister said, I thunk 1In  answer to
certain hon Members there, that thc
second Plan was concetved as a peo-
ple’s plan and the local authortios
like the District Board and Taluk
Boards or wvillage panchayats were
also consulted 1n the preparation of
the Plan. True, he 1s a member of
the Planning Comnussion, and that
was the idea Those were the instruc-
tions that went round all over the
country But I am saymng on good
authority that nothung of the sort
was resorted to They were comp-
letely i1gnored with the result that
today there is general cmticism that
the Plan does not evoke that amount
of enthusiasm among the masses that
it should

1 am onlv saymng this as a measule
of ¢ on In drafting the Third
Plan let us not i1gnore the peoplc
whose cooperation is absolutely essen-
tial to the success of the Plan Let
us give them first what they want, to
however limited an extent may be
and then, by all means have these
Sindns, Chittranjans and Hindustan
Steels and 30 on Therefore [ request
that thus aspect may be borne 1tn
mmd so that the people may also
feel the glow of freedom

My, Deputy-Speaker: Shr1 Khadil-
kar The hon Speaker had promused
him only § minutes He left word
with me that only 5 minutes were
asked for

Shri Khadilkar: Yes, Sir, but I
won’t take more than 10 minutes

Mr Deputy Speaker, Sir, I will
come to the 1ssue raised by my hon
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friend Shri Desappa, which I never

mmagined he would raise on the floor
of the House, a little later

But today I would like to address
the Finance Minister and the Miniatry
itself 1n a sort of pedestrzin way
Last time when I spoke I put an
economic argument, and in support
quoted some authonties An hon.
friend from the opposite sfde said:
Why quote authority” Later om ¥
realised it 18 extremely difficult to
carry on any argument with the
Finance Ministry or with the Finanee
Minister or his deputies ¥rom his
replv I could gather that 1 some-
times feel that in the present context
the capitalist section in this country,
15 being represented by proxy in our
Finance Ministry 1 would like to
have really a direct representative
like Mr Tata or Mr Birla sitting
opposite as the Finance Minuster—or
even Mr Somani (he will be a good
Minister)—and I do not mind that
We will have a little more culture
and refinement and we can argue
with them matters relating to economic
policy

Mr Deputy-Speaker: Why say
these things why should the hon
Member say more refinement and
culture”

Shri Khadilkar: Bourgeoisie culture
and refinement 1< well-known I am
referring to that

Mr. Deputy-Speaker. He 1n a sense
means that there 1s less culture and
refinement 1 the Finance Minister
and others That they would show
more culture and refinement, by wmph-
cation, means that the Finance Minis-
ter and the Finance Ministry or thewr
officials are showing lack of culture
and refinement There ought to be
some dignity when we make speeches
m this House and saome decorum
should be kept 1 take very strong
exception to this

Shri Merarjli Desai: 1 do not mund
that

Mr. Deputy-Sposker: I am not coa-
cerned whether the hon Finance
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Minister is worried about it or not.
1 have to look to my duty and I feel
worried over it.

Shri Kbadilkar: The only question
was economic argument. I am going
10 refer to only one of the major
points. The other day, while meeting
the argument that I had advanced
concerning the rise in expenditure
of the Centre—the administrative
expenditure—unfortunately, the Fin-
ance Minister advanced counter argu-
ments. I do not know what you felt
about it, but I think you indicated
your mind. In my opinion that was
deliberate by misleading of the House
with a view to have our mouths shut.

1 give the figures because he said
that our expenses—that is Parlia-
ment's expenses—have gone up. He
gave the figures for 1851 and the
expenses for the current year. As I
said, these figures were quoted with
a view to show that we have increas-
ed our expenditure. It is but quite
natural. In 1950, 1851 or the beginning
of 1952, there was only one House and
it was a transitional Parliament or the
Provisional Parliament, as it was
called. The membership was only
324, After the first General Election
and, perticularly, after 1956, after
the reorganisation of the States, the
membership has gone up to 787 of
both the Houses put together. This
is one part. Comparison, therefore,
has no meaning at all, if we take the

total membership of the former
House.
Then the Lok Sabha came into

being and started functioning. As I
said on the last occasion, when it
functions really effectively the
responsibilities are bound to grow.

1 would like to point out what the
expenses then were and what they
are pow. That is very pertinent
(Intersuptions). At that time, in 1951,
expenditure was only Rs. 32 lakhs.
o the period 1989-60 it is
% in Rs. 135 lakhs. These
gures are relovemt looking to the
mber and the added responsibilities

i
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and the various types of work we do.
I think the proportion is well kept;
the number has gone up more than
two tines and the expenses have gone
a little more than that. This is one
aspect of the matter.

There is another aspect. What 18
the position of a Member here if he
wants to function effectively? What
are the amenities provided to him?
Unfartunately, the Demands of the
Ministry of Parliamentary Affairs are
not placed for discussion. If they were
placed, we would have pointed out
that in order to be functioning effec~
tively we must be provided with
better facilities.

From the point of view of distance
we have been provided with almost
no facility, because geographical con-
ditions in India demand that more
travel facilities should be given. The
Minister of Parliamentary Affairs last
time promised to reconsider all these
issues. But while taking exception
to this, I want to point out one thing
today that this expenditure has gone
up is misleading the House. I would
like to give him another figure.
During the last year and a half, the
travelling expenses of the Central
Government has gone up by more
than Rs. 1'5 crores. Let him explain
that position, The total expenditure
incurred by the Central administra-
tive departments on travel has gone
up from Rs. 6 crores to Rs. 7'5 crores
during one and half years. When
administrative expenditure has gone
up much more, should the expenditure
that we incur on this Lok Sabha—
which has a heavy and responsible
work—Dbe cited as an example” It is
not meant to justify the growing
administrative expenditure? To say
the least—I do not want to use @
harsh word it—is fantastic and uncon-
vincing. 1 would like to have a
reply from the Finance Minister

Shri Morarji Desai: If I reply, will
he not complain afterwards of want
of culture?

Shri Kbhadilkar: At the same time
I would like to ask him about the
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[Shri Khadilkar]

amenities provided for the Ministers.

I know their responsibilities and they
must be given all ammenities. But if
you really want every hon. Member
to function as a responsible Member
and contribute to the deliberations of
this House, you should consider whe-
ther the amenities provided to the
Members of the House are adequate
or inadequate. In my opinion, they
are inadequate. If you want to
impose an austerity standard on the
Members of the House, I am ready
for it, provided the Ministers them-
selves and the administration are
ready for an austerity standard which
we demand for the country at the
present stage of development.

Shri Braj Raj Singh: Nobody is
talking of the Secretaries; the real
thing is that,

Shri Khadilkar: My time is too
short. Otherwise I would have refer-
red to some points. I would now
refer first to my hon. friend, Shri
Dasappa. I do not consider it good—
the happenings on the border. Last
time, I have said that when between
two States there is any dispute, such
a dispute should be taken note of by
this House. Why should this House
abdicate its position as the final
arbitrator? There is a quarrel about
the border between Bombay and
Mysore. Our Finance Minister is the
architect of the Bombsy State and he
knows the genesis of the dispute very
well. This House should take that
into consideration and appoint an
wndependent judicial authority to
report back to the House. Or as I
said. I am ready if our Deputy-
Speaker is entrusted with this task
to find out the truth.

Mr. Deputy-Speaker: Has the
arbitrator also amy voice or not.
whether he accepts it or not?

Shri Khadilkar: We would request
on behalf of both sides. Immediately,
1 can tell my friend, the no tax
campaign will be withdrawn within
‘no time. Is he ready?
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Shri Dasappa: It is the House which
has decideq it.

Shri Khadilkar: This House once
decides. But when it discovers that
the decision is wrong, that it was
tainted by certain party manoeuvres
and power manoeuvres, oertaifily this
House has every right to revise that
decision. Therefore, I would appesl
to this House to appoint some judicial
authority and take the initiative and
settle the dispute, and the Samyukths
Maharashtra Samiti would not proceed
with its struggle.

One word more regarding the Fin-
ance Bill. The new taxation
proposals raise the tax on lower slab
regarding wealth from half a per
cent to one per cent. The upper slabs
are there. Last time when these
measures were discussed, I pointed
out what would be the effect of this
taking the estate duty, wealth tax,
etc. together on the middle-classes. I
would like to point out to the Fin-
ance Minister that the effect would be
digsastrous We on our side always
find the Deccan Queen. There are
naw third-class, first class and ser-
vant-class compartments. There we
see the picture of the present society.
There is the top class and the rest
are the servant or third class. The
second class on the railways hasg been
abolished. The middle-classes in this
country, those who really contribute
to the cultural education and so many
other social aspects of life are having
an unnecessarily heavy tax burden.
An attempt is being made to practi-
cally to liquidate the middle class,
by making that class insolvent. There-
fore. 1 would appeal that so far as
this lower slab is concerned, this rais-
ing of the limit from half per cent
to one per cent is a big jump which
would affect that particular class and
it should be reconsidered,

Mr. Deputy-Speaker: Shri Vajpa-
Yee. I have to remind every hom.
Member that the limit is ten minutes.

dtlmi'zﬁ(mmgr)-mmv
afven, fee flgs o7 fewrr wei
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They are not allowed to see any
,papers or anything of that sort. They
do not go and see them. If they ask
for any information that is supplied
% them. If the hon. Member wants
any information that also is supplied.
Therefore, there is no question of
treating them in a special way or giv-
ing them a special position.

Bhri Vajpayee: Is it a fact that
they are asking officers {0 appesr be-
fore them?

Shri Maerarji Desat: No, Sir,
“&ﬂvm:s&.lmdmeet-
W TR o gy W e
for wrr § fo el afeerr
¥ yendt ol € 3 g v

AfaT AR § g Iy Hew fear
a1 s Aranit § s ey i
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HATAT BY AT A S ERT ¢ T g
«ffgd w1 fw wvwr fom s IR
w7 S o ATk € I 9T grandt
aredi WY Y Afew Foe gt
1 § prererd sy fewi
& W v fem war § wy ayge o
¥ X0 g § f Iy iy woft aw
arft e wk &

IR 8w F aftew dRT A @ A
s oot &1 & dfew dwex
o fednly ot § sfier soft ww for
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“The Government has imposed
control over factory sugar with-
out imposing any control over
gur and khandsari sugar. It is
the considered view of the as-
sociation ‘that unless Government
bans production of gur and
kbandsari in factory zones and
also restricts the movement of
these by rail and road, it might
not be possible for factories to
maximise sugar production and
reach the target figure.’”
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[ & BUSINESS OF THE ROUSE
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- The DMinister of -
Affairs (Shri Satys Na
With your pecrraission, Sir, I
announce & ulight change in the
of Government business for tomorrow,
Thursday the 23rd April, 1888.
Indian Lighthouse (Amendment)
will'be taken up for consideration
passing before tgking up the :
for reference of the Armg Bill
Joint Committee. '

i

i

f1ey

H

15.03} hrs.
PFINANCE BILL~~contl.

The Minister of Fimance (Shri
Morar§i Desaf): Sir, I have heard with
great attention and respect all that
has been said on the Finance Bill
by all the hon. Members who Mive
spoken on this subject. As it is “the
convention or the yrule that every
subject can be discuised on the Fin-
ance Bill, the discussion has been very
varied and interesting. But it is not
possible for me to cover all those
subjects, naturally, and therefore, I
hope the hon. Members will bear with
me if I do not refer to matterg whi
1 will not be able fo refer within the
time at my disposal. I want, in this
connection, to take the advice of‘my
hon. friend, Shri Bharucha, who spid
that the Minsters should not speak
much, they should speak less. I #hall
certainly try to follow him in this
matter at any rate though I am not
able to agree with him on mmhy other
things. .

Before I refer to other matters
should like to refer to one matter
which has been a result of what I
had referred to when I spoke last.
That is as regards the mentioning of
the expenditure on Parliameat. -My
culture and refinement have also Deen
doubted. 1 have no quarrel with the
person who does it but I womnder
sometimes when I meet him—I have
meeting him many times for the
many = vear—though there “has
a difference Dbetween him and

been
last
been
me about the re-organisation o



